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the applicantgMr.¥, C.Mohanty,leamed Government
Advecate appearing for the Respondents ,and have also .,

pemused the reconds,

In this Qriginal Application, the applicant has
praved for cancellation of his order dated 10,11,99
inwhich he has been transferred from the post of
DFO(T) ,3aripada to the post of DFO(WL),R&jnagar
and for a direction to the Respondents to allaw him to
continue at his present place of posting at Baripda
till the end of march, 2000.

State Govermment in their caunter have stated
in the last para that they have allowed the petitimer
to continue at Baripada till the end of March, 2000
as prayed for by him in the 0,3, and pas directed
by the Hon'ble High Court in the order dated l7.ll.99.§
In viev. of this, it is submitted by Mr,Raut,learmed
caunscl for the applicant that the prayer ‘of applicant
having been already met by the Departmental Authorities,
the OA has became infructuaus,In view of this, OA is

disposed of for having infractuo.ls.jﬁ
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